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New Nelhi: this the [§ 7~ day of Mmarchy 1999,

HON 'L E M R. S. Re0DIGE, VICE CHaI A1AN (R) .
HON 'BLE MRSe LAKSHIT SwamINATHAN, mmeer(d).

shri Ve D Shama,

¢/o shri Hari Shanker 5hama,

¢/o B.P.Bhardwaj,

25, Mal fyad, Station Canteen, |

Del hi Cantt.810% eees fpplicant.

(By Ad\DcatQ: shri T. D.Yadav).
| Usrsus

Union of India through®

1.. Secretary, : ) .
Ministpy of Infomation & Broadcasting,
shastri Bhauwan,

New Delhi,

2, The Director,
nirectorate of Field Publicity,
Fast Block 1V, Level III,
R.Kopuram,
New Delhi =066

3, The Joint Director,
Di rectorete of Field Publicity,
Regional 0ffice,
Itnragar(ar. Pradesh ) «.+ Respondents,

.(BY Adwezte: Shri K, C.D.Ganguani )

0 RDER

HON '8LE MR, S, R. ADIGE, VICE cHaI 1 an (),

fpplicant ‘ir‘npufgns‘ respondents! office ordar

dated 17.7.97 (.qnnex»ure— A).

2.  fpplicant received an offer of appointment daed
145,97 (mnexure=B ) on the temporary post of Fpy
which was subject inter alia to p oduction of a

35 mm Cinena Operator's licence, 2long with other

certificatess’

operating Cinema fquipment said to have been

v
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issued on 2644, 97 in Kashipur , W, t.attBStted
in Itanagar, ASsam on the seme date. Respondents
had doubts about the authenticity of this pesmit
2s to how a pemit issued in Kashipur on 26664 S7 -
could be received and attested at Itanagar on the
cams date. By order dated 26s5.97 (mnexure=-8) the
appointment offer wes kept in apeyance till further
orders anduwas thereafter Wwithdrauwn t:;y'impugn'ed
o rder dated 17.7:97, Meanuhile applicant was
pressing for the appointment orders (pnexure-D and
£). Thereafter upon obtaining legal advice that
an opportunity should b‘e given to appli-cant to
establish the authenticity of the pemit fumished
by vhim,, respondents issued office oraer dat ed
20,11, 97, fpolicent houwever took the stand vide
his letter dated B.12497 (mnexure-Ra-1) thet the
matter was subjudice in CaT, New Delhi and any
reply would be contravention of AT act. He stated
further thAat respondents themsel vas could verify
the authenticity of the pemit 4in question from
the Cinenatogi*aphic Licensing Autho ritys Thersupon,
as no satisfactory response had been received by
respondents asking applicant to establish the
authenticity of the pemit produced by him while
applying for the post, respongents issued femo dated
31.3. 98 infoming appiicant that he had no right to
steke his claim to the posty
4, . We have heard appli‘cant"s counsel shri T, 0.

Yadav and respondents!' counsel Shri K, C..DeGenguanis.

5 shri Gangquani has raised the preliminary
objection of jurisdiction, pointing out that the

cause of action arose in Itanagar, Assam, which

1s outsige ths Principal Bench's jurisdiction. That

—




apart , even on merits we find that the order

dated 14.5.,97 was merely an offer of appointment

and the actusl appointment was subject to 2pplicant
satisfying respondents that heApOSSBSSGd a wlid

35 mm Cinema Operator's License. para 4 of that
appcintment offer made it clear that if any

info mation fumished or declaration given by the
candidate was proved to be false or if the
candidate was found to have wilfully suppressed

any material inf‘o.nnation he was liable to removal
from services It w2s for applicant to satisfy the
authorities of the authenticity of the pemit fumished
by him, and if applicant failed to do so, it cennot
be said that respondents acted illegally, irregularly
or improperly in withdrauing the offer uﬁich warrarts

judicial interferencs.

6. The case of Ratipal Saroj Vse WI & Ors. -
1992(1) a1 141 relied upon by Shri Yar,jfa.v is
distinguishable on facts from the present one, in
as much a8s that applicant was already in service
when he appeared and succeeded in the Central Civil
Services Exam, held in 1985 and there was no evidere
that he was sven aware of the allegation against
him or had knowingly concealed material facts.

Hence that case does not help the 2pplicant,

7e The O0A is therefore dismissedes NoO tosts.
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( MRS, LAKSHIT SuymnINaTHaN ) ( 5.R.ADIGE )
Meyer(I) VICE CHAIRI N ()
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